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power to Commissioners to compel Public 
OfliMts to give eTidetice, provided Buch 
OfSc«ra did not produce ft certificate from 
tlie authority to which they might be subor̂  ̂
diiiate^

Mr, L eG E T T  said, in deference to what 
hail faJlen from the Honorable and beamed 
Member opposite (Mr. Peacock), he should 
move, with the leave of the Council, to with­
draw the motion for tlie second reading of 
tlie Biti, and would adnpt, in preference, 
tiie course suggested by him.

Agreed to,
Mr. ELIO TT als<̂  with the leave of 

the Council  ̂ withdrew hia amendment.

MOFUSSIL MUNICIPAL LAW*

Mr* L eG EY T moved that a communi* 
cation received by him from the GoTernment 
of Bombay, on the subject of sanitary reforms 
in the Mofussll, be laid upon the table and 
leferred to the Select Committee on the 
question of Mofus^l MunictpaJ Law.

Agreed to*
Moved by the same that a communication 

received bv him from the Govemment of 
Bombay on the sitbject of making the Muni­
cipal Funds in the Mofussit available for 
the support of Dispensaries^ be laid upon 
the table and referred to the same Com­
mittee.

Agreed to, 
d

TRANSPORTATION OF CONVICTS 
(8TRA1T9 SETTLE MEJrr)*

Moved by the same that a ' further 
communication received by him from the 
Government of Bombay, be laid upon the 
table and referred to the Select Committee 
appointed to consider and report on the exist­
ing Law in the Straits Settlement regarding 
t)ie transportation of Convicts*

Agreed to.

TAKING OP EVIDENCE BY THE LEG13- 
, LATIVE COUNCIL*

Moved by the same that the question of 
enabling the LegisJative Council to call for 
evidence, be referred to a Select Committee 
consisting of Mr. Grant, Mr. Peacock, 
Mr. Eliott, Sir Arthur Buller  ̂ and the 
Mover.

Agreed to.
iUr. Pe<icock

PIRATICAL VESSELS (STRAITS SETTLE­
MENT)*

M r* PEACOCK moved that the Bill 
to authorize the arrest, and detention, within 

the Ports of the Settlement of Prince of 
Wales* Island, Singapore, and Malacca, of 
Junks or Native Vessels suspected to be 
piraticaP be referred to a Select Committee 
consisting of the Chief Justice, Mr. AIUd, 
and the Mover* ’

Agreed to.

ADJOURNMENT,

The Council then adjourned niuil ihe 
1st of November, ou the motion of the 
Commande r-in- C hief-

Saturday^ November 1, 1856. 

P r e s e n t  :

H e  Houorabla A< Ddridf Firf-Pruiflen/. 
Hem* Sir J .  W. CoMle, P. W, L^Geft, Eiq., 
H od. B* Peacock, aaU
D» Eliott, Esq.f E. Corner J£«q*

The Members assembled at the Meeting 
did not form the quorum required by U* 
for a Meeting of the Council for the purpo«e 
of making Laws.

Saturdat/f November 8  ̂ 1856. 

P restnt ;

The Honorable J .  A. Dorlof Via^Praidehtf b  tb»
Chak,

Hoo. Sir J. W, Colviie, 
Hon. J, P, Grant,
Hon. B. Peacock,
D. Eliott, Esq.,

C. A W en , Esq.*
P, W LoG^yCf Esq.* 
E . CarriOt Esq., aod 
Hon. S ir A. W, BnUH--

T h e  c l e r k  presented the tolbwing 
Petitions :—

MUNICIPAL ASSESSMENT (MABBAS.)

A Petition of a Committee of Rate ̂ payers 
in Madras praying for the appointment in 
that Town of a like number of Municij»l 
Commissioners as is proposed for the Tom 
of Calcutta.

Mft. E L IO T T  moved that the abofe 
Petition be referred to the Select Committee 
on the Bill “ for appointing Municipal Com- 
missbnersj and for levying rates and taxes ia 
the Town of Madras.’'

Agreed to. .
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R E G IST R A T IO N  O F BIRTHS.

A Petition of certain Inhabitants af MaJras 
praying for the passing of an Act for the 
Kegiatmtion of Births^

M r. ELTOTT moved tliat the above 
Petition be printed.

Agreed to.

M U m C IP A L  A SSESSM ENT (G EN ER A L).

A Petition of the Bombay Association 
concerning the Bill ** Co comprise in one Act 
the provisions necessary for the assessment 
and collection of Municipal rates and taxes 
in the Towns of Calcutta, Madras, and 
Bombay, and the several stations of the Set­
tlement of Prince of Wales Island} Singa» 
pore, and Malacca.**

M r LkGEYT moved that the above 
Petition be referred to the Select Committee 
on the Bill.

Agreed to.

PETITION OF INHABITANTS OF AH- 
MEDNUGGUR*

A Petition of certAin Inhabitinta of 
Ahmednuggur concenung the amendment of 
the Post Office Act and of various other 
iaws and regulations.

Mti. LieG EY T tnoved that the above 
Petition he printed.

Agreed to*

H IN D O O  POLYGAMY*

A Petition of Hindoo InhabitanU of 
Mymensing praying for tlie abolition of 
I^indoo Polygamy*

Mft. GRANT moved that the above 
Petition be printed.

Agreed to.

MUNICIPAL ASSESSMKNT (CAL­
CUTTA).

A  Petition of Oŵ ners and Occupiers of 
houseu and lands in the Town of Calcutta 
concerning the Bill “ to comprise in one 
Act the provisions necessary for the assess­
ment and collection of Municipal rates and 
uxea in the Towns of CaJcutlaf Madras  ̂ and 
Bombay, and th« several Stations of the 
Settiement of Prince of Walec  ̂Island, Singa­
pore, and Malacca, ” and the Bill ** for ap­
pointing Municipal (Commissioners  ̂and for 
levying rates and taxeâ  in the Town of 
Calcutta.”

Mr. CURTtlE moved that the *bovo 
Petidon be referred to the Select Committee 
on the Bills.

A greed  to.

POLICE CHOWKEYDARS (BENGAL).

A Petition of the British Indian Asaocia- 
tion against the passing of the Bill to 
make better provision for the appointment 
and maintenance of Police Chowkeydara' in 
Cities, Towns, Stations|, Suburbs^ ana Bazars  ̂
in the PtieBidency of Fort WUliam in 
Bengal"

M il CURRIE said, the Bjll to wh^h 
this Petition referred had been setded m 
Committee aa far b»ck bs the 9tb of August, 
and, in the ordinary cour»ê  would have been 
read a third time and passed on the fol!ow- 
ing Saturday. But, on an urgent reptesenta* 
tion from these Petitioners and other Na* 
tive Land’holders in Ben^t, he had post<> 
poned the third reading, and republished the 
Bill, in order that ^ey  might have an 
opportunity of making any remarks which 
they might think neceswry on the alterations 
which had been made in the Bill by the 
Select Committee* At the same time, he 
had given notice that he shdtild move the 
third reading and passing of the Bill on the 
5rst Meeting of the Council after the holi­
days. Til at Meeting had been fixed for 
Saturday last, and the motion of ?rhich he 
hud given notice had been inserted in the 
Orders of the Day j but in consequence of 
an insufficient attendance of Members, no 
CounciJ had been held. It was, he thought^ 
obviously the business of the Petttioners ta 
bring forward any remarks they thought 
necessary within the period thus specially 
allowed them, wbicli waa nearly three 
months. But this Petition had been re­
ceived in the oiBce only during ̂ the present 
week, after that period had elapsed, and 
when, but for the accident of a want of a 
quorum of Members on the last day of 
Meetings the Bill would have becomo 
Law*

Under these circuTnstftnces, no further 
delay, he thought, could be allowed to. 
occur in the passing of the Bill ; and if the 
Petitioners were to be heard at all, it coulj 
only be by having their Petition read at the  ̂
Table* With the penTLission of the (3ouDci^^ 
he would move that the Petition, be read 
accordingly.

Agreed to.
The Petition was then read.
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UNCOVENANTBD AGENCT (FORT 
St. OEOEGE>

The Clerk reported lo the Council thai 
he had received from the Secretary to the 
Government of India in the Home Depart- 
OTcut, copies of two Drafi Acts proposed liy 
the Govemmeiit of Fort St. George fot the 
purpose of giving legal to the employ­
ment of Uncovenaut^jd Agency under tliat 
Presidency, together with a copy of the 
Resolution of the bupreme Govemfnent 
thereon.

HiL ELIO TT moved that the above 
comfimnication be printed,

Agreed to. '

JOINT-STOCK COMPANIES.

Mb. p e a c o c k  postponed fals motion 
(which stood in the Omers of the Day) for 
the first reading of the Bill " for the incor  ̂
poration and regulation of joint-Stock Com­
panies aud otiier As^iationSf n'ith or 
without limited liability of tlie Members 
thereof”

STflAlXS* FERRIES,

Ms. ALLEN moved that the Bit! for 
regulating Fert-iea in the Settlement of Prince 
of Wales’ Island, Singapore, and Malacca” 
be now read a second time.

The motion was carried and the Bill read 
a £econd time.

POLICE CilOWKETDARS (BENGAL).

On the Order of the Day being read for 
the third reading of the Bill to make better 
provision for the appointment ami maintenaiwie 
of Police Chowkeydars in Cities, Towns, 
Station!^ Suburljs, and Baz r̂s  ̂ in the Presi^ 
dency of Fort William in BtjngaF*—

M il C U U R IE  said, before this Bill was 
read a third time, lie should move for its 
recommitment for the purpose of making a 
few inconsiderable alterations.

Will* respect to the Petition which had 
been read to*day, he had only to observe 
that the Bill had been re-publiahed in order 
that the Petitioners might have an opjiortu- 
mty of making remarks upon the altera­
tions which had been made in it by the 
Select Committee, But the Petition did 
not touch upon those alterations. I t only 
contained objections to the principle of the 
BiJl, wliich, he conceived, was no loJiger an 
open (|aesdoD  ̂ Remarks to the same effect 
had been made in a former Petition^ He 
did uot think it iucumbeut on Urn, there­

fore, to take any notice of thoee remarVs. 
But he would ju5t observe that what the 
Petitioners had aaid about the anciimi insti­
tution of the village watch was quite out of 
place. This was a Bill for the appointment of 
Chowkeydars in Towns and Bazars  ̂and did 
not at all interfere, or, if at all, in a d«gre« 
quite insignificant, with the institution to 
which the Petitioners referred.

The Bill was then re-committed*
M b, CURRIE said, the Preamble wn 

as follows:—
** Whereas it U expedient to mako better pro- 

Ti»on for the appoidtmcnt find mninten^noe 
Police Chow key dars in Citie«̂  Towns,
Subwrbs, and Bartrs in the rresidooey of Fort 
William in Beof^it bejund tbe local limits Dff 
Her Majest^*« Supreme Courtj it is enacted u  
follows

There was nothing in the enacting Clauses 
to the effect of the restriction contained in 
the Preamble ; and if the words to whkh 
he aUuded were to stand, they ought bo be 
repeated in Section IL  But he thought 
tliat it would be better to leave them oat of 
the preamble, and introduce a new Sectioa 
at the end of the Bill, expressly eicludin" 
Calcutta from the operation of the Act« Ou 
the nnderstanding that this course would 
not be objected to, he should not move the 
addition to Section II, which would othei* 
wise be necessary* According to the Stand̂ - 
ing Orders, the proposed alteration in the 
Preamble could not be moved till the 
amendments of the enacting Clauses had been 
disposed of.

On tlie motion of Mr, Currie, a verbal 
ametidment was made in Section l lL

Section X X X V U  said
Tlio Tax-Darogaha appoiDted under thii 

Act, Bhall bu empltiyiMlexoJustTeiy ill the duties 
hereinafter dui^rtb^^ They'shuiL be re^pon- 
fiible tu thu Magistrate and subject only to hli 
orders,

Mr . CURRIE said that this Section̂  
as it stood, was inconsistent with other part$ 
of the Bill, for Section X X X IV  assî âed
lo the Tax Darogah the duty of assisting the 
Funchayet in pre|>adng the rate, which was 
not amongst the duties afterwards described. 
If the Section were to standj it must be 
altered ; but he thought it unnecessary, and 
should move that it be omitted.

Agreed lo*
Mh. CU RRIE said, it had b*en point­

ed out to iiini that the Bill contained no 
distinct proviiiion authoriaing Magistrates 
to dismiss Chowkeydars who were found 
inefficient or negligent, and the words of
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Section LVIinJ« lit possibly be held toreatrict 
them from doin« bo. That Section said :—

Anj Chowkeydar and Jemadar or 
Impeciar appointed under ihia Act, who 1a 
convicted of neglect of duty or inUconduct, 
•ball be liable to to an extent not excieed- 
ing half a tnontb'a w«g4a, or to be suspended 
or diftmissod from hia Aituatton, or to imprison* 
ment for an  j  period not exceeding bix mooiha.

I t  might be inferred frotn this that a con-* 
fiction was necessary before a Magistrate 
could dismiss an inefficient or negligent offi­
cer. He (Mr> Currie), therefore^ proposed 
to insert a Section similar to one which had 
been introduced into the Calcutta Police Act. 
But before doing so, he should move that the 
worda or to be suspended or dismiflsed from 
hh situation'^ be omitted firotn this Section,

Agreed to.
Mit. CD BRIE then moved that the 

following new Section be introduced af^r 
Section L V I :—^

The Mag;iAtrate may suspend or dismiss 
»ny officer appointed under thia Act whom 
he ahaU  Uiinh romija or negligeFnt in .the dis- 
eh&rg« of hia dat/, or otherwise un£t for the

Agreed to.
M r. CUKBIE moired that, after Sec­

tion LIX j (he folio wing new Section be 
inserted

** Nothing contained in this Act shall extend 
to thfl Town of Calcutta.''^

Agreed to,
l^R  C C R B IE  moved that the words 

“  beyond the loca] limits of Her Majesty^s 
Supreme Court'^ be omitted from the 
preamble* '

Agreed to*
T he Council having resumed, the Bill 

was reported*
M r, CU RRIE moved that the Bill be

now read a third time and passed*
The motion was carried  ̂and the Bill read 

« thifd time.

ABKAHEE BETONTnS (BENGAL)

M r* CU BBIE postponed his motion 
(which stood in t)ie Orders of tiie Day) for 
the third reading of the Bill “ to consolidate 
and unend the liaw relating to the Abkaree 
revenue in the Presidency of Fort William 
ID Benga].”

LANDS FOR PUBLIC WORKS AND NA­
TIVE FASS£NG£K SHIPS*

M b4 ALLEN  moved that two papers 
which he luul received born the Governor

of the Straits’ Settlement containing remarks_ Q
oti the BiJJ **for the acquisition of land for 
public purposes,** and tlie Bill for the regu­
lation of Native Passenger Ships,” be several­
ly referred to the Select Committees on those 
BUIs.

Agreed to.

STRAITS* FEERIES-
fe

Mr* ALLEN moved that the Bill for 
legulatjng Ferries in the Settlement of 
Prince of Wales* Island, Singapore^ and 
Malacca” be referred to a Select Committee 
consisting of Mr. LeGeyt, Mr* Carrie, and 
the Mover.

Agreed to,

MESSENGER
I

Mr, CU RRIE moved that Mr* Grant 
be requested to take the Bill “ to make better 
provision for the appointment and mainte­
nance of Police Chow keydars in Cities, ' 
Towns, Stationfl> Suburb^ and Bazars in 
the Presidency of Fort William in BengaP' 
to the Governor General for his assent

Agreed to.
The Council adjourned.

Saturdatff ^^ovember 15* 1856, 

P resent ;

The Honorable J, A, Doriaf Vieê ^Pristidentt in tlie
Cbair.

Hon. Sir W. Cotvile, D, Eliott^
Hon, J. P* Grmt, P, W, l^Ge^ti Esq*,
Hon, B. Peacock, £, Curris, Esq„ and
C. AUen, Esq.f Hon. Sir Arthur Bnller,

XaK CLERK presented to the Council 
the following Petitions

POLICE CHOWKEYDAES (BENGAL).

A  Petition of certain ZemindarS| Pro­
prietors of landed estates, and other land­
owners of Bengal against the passing of the 
Bill *̂to make better provision for the 
appointment and maintenance of Police 
Chow key dars in Cities  ̂ Towns, Stations^ 
Suburbs^ and Bazars in the Presidency of 
Port WUliam in Bengal,’'

CATTLE TRESPASS^

A Petition of the British LuJian Associa­
tion againf t̂ the Bill relating to trespasses 
by Cattle,^*




